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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERASBAD

0A.1516/94 date of decision : 2D-12-94

BetWeen
Abdul Azeem : Applicant
and

1. Divisional Rly. Manager
Perseonnel(BG) SC Rly
Secunderabad

2., Chief Inspector of Works(EAST)
EnQQ. Deptta, SC Rly"
Secunderabad

3, Sr., Divisiomasl Engr.

Co-Ordination BG :
ar Dlu . Sarunarderahad + Respondents

Counsel Por the applicant : Ch, Samson Babu, Advocate
Counsel for the raspondents : Francis D. Paul,‘sc for Rly.

CORAM
HON. MR, R, RANGARAJAN, MEMBER (ADMN. )
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I AS PER. H@ﬂ'am SHRI R. RANGARAJAN, MEMBER (ADMN )
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Heard shri Ch. Shamson Bebu,‘learned
counsel for the applicant and also Shri D. Francis
paul, learned standing counsel for the Respondents.
2. The applicant joined as a casual C.M.R.
Khalasi on 19-5-94 under Respondentm?. His services
were regularised as Khalasi in 1989 and he was
promoted as Khalasi Helper. He was called for
Painter Gr. III trade test on 22-12-92. But the

1
applicant could not attend the trade test as his

five (SQE}
mother was sick. 1In the meantlme,‘( 6f his juniors
SN apromoted.
who underwent trade test RS  were al also/; He represented
v

for conducting trade test for him also and giving

him promotion vis-a-vis his juniors. Accordingly.

with retrospective effect from 22~ 11-93 \the date

on which his junior was‘promoted.
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was posted to Madhira under I.O.W., Madhira duly

transferring a post of Painter skilled Gr. III from
I.0.W. DKJ to I.0.W., Madhirayvide order RO. bl DRM/

Engg/1994 dated 12-7-94. Thereafter, he requested

‘his
fo:(ﬁetentlon at secunderabad/Hyderabad in view of

hlgffamily circumstances. He submitted representation
dated 23-6-94, After that his mother also represented
on 28-7=94 for his retention at Secuederabad/ﬂyderabad
which was negatived by the Responden%-l on 25-8-94.
Asséiling His transfer dated 12-7-94ihe has filed

this OA.
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4. It is stated for the applicant that 2 of

his juniors are retained at Secunderabad/Hyderabad

and he was asked to carry out his
Madhira. He has a sickly mother whom he

. look after and he has no one else to look after

transfer to

his family affairs and his transfer to Madhira

at this juncture will cause irreparable loss to

him.

5. The learned counsel for the respondents

should

states that as there is no vacancy at present at
secunderabad/Hyderabad, he has been posted to

Madhira and in case he wants to come back to

Secunderabad/Hyderabad, he can apply for the

further state that when the applicant's repre-

sentation for posting to Secunderabad/Hyderabad

is received, the same will be considered
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Hyderabad in the next vacancy that arises in

Secunderabad/Hvderabad area.

6. Under the above circumstances, the only

o

accommodating the applicant in Secunderabad/

Hyderabad area in the appropriate seniority

unit if there is a vacancy for Painter Gr.ITI

now and none else had registered for transfer

to Secunderabad/Hyderabad area earlier to him.

Incayw Lo Cann ~J<4fwty k‘kﬁkrwuuvﬁﬂ?((
er—to-aonsides h

is case for transfer/in the
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first vacancy that arises in future after he
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7 With the above direction, the 04 is

ordered at the admission stage itself. No costs.
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(R.RANGARAJAN)
MEMBER (ADMN. ) ]
Dated: 20th December, 1994,
| Prodlas
2174

Deputy Registrat(J)CC

N3/vsn

The Divisional Railway Manager.

Personnel{ BG) S.C.Rly, Secunderabad.

The Chief Inspector of Works (EAST)

Engineering Iept., S.C.Rly, Secunderabad.

The Senior Divisional Engineer,

One copy to Mr.Ch.Samson Babu, Advocate, R.no. 23, 4th floor
Unity House, Abids, Hyderabad.

Cne copy to Mr.Francis D.Paul, SC for Rlys, CAT.Hgd.

One spare CopY.
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